
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0. A. NO. 260/00298 OF 2014 
Cuttack, this the 6'1'day of May, 21014 

CORAM 

HON'BLE MR. A.K. PATNAIK, MEMBER (J) 
HON'BLE MR. R.C. MISRA, MEMBER (A) 

Kedar Ghadel, aged about 47 years, 

S/o. Late Dhani Ghadei, AT-Balakati 'Nahaka Sahj'~ 

P.O./P.S-Balianta, Bhubaneswar, Dist-KhUrda, 

At present continuing as Sweeper in 

the office of the Assistant Engineer, C, 
Bhubaneswar Central sub-Division No.3' 

C.P.W.D., Bhubaneswar-20, Dist-Khurda. 

.....Applicant 

Advocate(s) ...... ...................... V 1/s. R. 'tllchrva, B. Bank. RPM. Rao. 

VERSUS 

Un.on of" India represented thmugh 

1. Secretary to Govern.meDt o F. India, 
X/finistry of Urban Housing Devell opm.-Int Deparl[ment, 
T Lodni Road, New Delhi-!. 

cral (Worhs), C.P.W.D., Z' 	-Director Gen 	1~ 
Nirman Bhawan, New De!hi- 110 00 1 
Additional Director General, 

Eastern Zone, C.P.W.D. 234/4, 

AJC Bost Road, N*zam Paace. 
Kolkata-20. 

Ch;,-fFngineer (Civill), 
t7l 

Public Works Departaient. 

1~1_lrman 3hawon, Pokharipl"t 

Bhubaneswar, Dist- Klhur(da. 

su, per mte"­,Jent Engineer (C*vil), 
Cei-itral Public Wodks Departuilel-).t.. 

Nirman Bbawan, Po'khariput 

191itiban~--sw(ar, Dis(~- 11"hurda. 

6, 	Executive Engineer(C'j-vil), 
Central Public Works Departmetit, 

B~-usbomes,,var ~`-nlrali Div­ion NNo 

U .4-8, Rhubancswa - 1, 2, 

.. I ...... Rt:;si)ondent_z, 

Advocate,,'s) ...... ........... ............. S.B. Jena. 

\9_4"__~ 

W.*1v 
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A.K.PATNAIK, MEMBER (JUDL.): 

Heard Mr. R.Acharlya, Learned Counsel for the applicant, and 

Mr. S. B. Jena, Ld. Addl. CGSC appearing for the Respondents, and 

perused the materials placed on record. 

? 	 The applicant, who was initially engaged as casual labourer and 

was granted temporary status we.f. 16.11.2004, has filed this Original 

Application under Section 19 of the Administrative Tribunals Act, 1985 

praying for a direction to the Respondents to regularize his service in a 

permanent cadre with effect from his date of joining in any Group-D 

category and to grant all service benefit after regularization of set-vice will-bit, 

a, stipulated period. Mr. Acharya, Ld. Counsel for the applicant submitted 

that though the applicant has made representation on 15.11.2013 before 

Respondent Nos. 4 and 5 vide Annexure- 6 till date he has not received any 

response from the authoriti--s- 

Q Mr. S. B. Jena, Ld. ACGSC appearing for the Respondents, has 

no immediate instruction whether any such representations have been filed 

by the applicant, and if so, the status thereof' 

4. 	Taking into account the submissions made by Ld. Counsel for 

both the sides and the fact as stated by Ld. Counsel for the applicant that the 

representation of the applicant. preferred as at Annexure-6 is still pending, 

without going into the merit of this case, we dispose of this O.A. directing 

Respondent No. 4 to consider the .;--_~'presentatlon and pass a reasorled al-i ,A 

speaking order undler intiniation -to the applicant within a period of 60 days 

from the date of receipt olf a copy of this order, We wake it clear that if after 
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such consideration the applicant is found to be entitled to the benefits 

claimed by him then expeditious steps be taken preferably within a period of 

30 days therefrom to grant the same to the applicant. If the aforesaid 

representation has already been considered and disposed of by the 

Respondents then a copy thereof be communicated to the applicant within a 

period of two weeks from the communication of the order. 

5. 	With the above observation and direction, this O.A. is disposed 

of at the stage of admission itself. 

I 

0. 	 As agreed to by Ld. Counsel for both the sides, copy of this 

O.A., along with the copy of this order, be transmitted to Respondent Nos. 4, 

5 and 6 by Speed Post at the cost of the applicant, fror which Mr. Acharya, 

T 1-d. Counsel for the applicant, undertakes to fwn.ish the postal requisites by 

08.05.2014. 

(R.C.MISRA\ 
	

(A.TPATNAIK) 
MEMBER (Admn.) 
	

MEMBER(Judl.) 

RK 


